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Coo I on Ie of · Vanaspati in aouary 

147 SHRI HARISH ,KUMAR 
OA OW: It: 

SHRI RAJ ATH ONKAR 
HASTRl: 

SHRI SA T U AR 
MANDAL: 

WiU the ini ter of NIL SUPPLIES 
b pleased to tate: . 

( ) what were the alient and pressing 
rea ons to h ve controlled the ale of 
va a ti ghee to the consumer in 
January" 1982 which is neither a fe tival 
nor mage eason month thereby giving 
opportunities to the unscrupulous fair 
price sJ:lop to ell the importea oil in 
bJac~; 

(b) wa the production rate not main-
tained by the manufaclurer : if so, what 
were the reasons thereof; and 

(c) steps taken to. counter the threats 
of demand of increase in. manufacturing 
rates by mills as also the possibilities of 

taking over the Vanaspati m,anufacturing 
'by tbe Oovernmerit iIi the interest of 
mafutaining regular supplie of gbee t? the 
con umer at rea onable rates? 

THE DEPUTY MINISTER IN THE 
MINISTlUES OF AORICULTURE AN!), 
ClVIL SUPPLIES (SHRI MOHAMMED· 
USMA ARIF) : (a) to (c). The pro-
duction of vana pati during January, 1982 
was far larger than the demand for this. 
commodity in the country. There was no " . contro) on the sale of vanaspati. No 
instance of imported edible oils meant for 
fair price $hop having bee~ sold in tbe 
black market has come to notice. 

The availability of vanaspati has, by and' 
large, been atisfactory'; However, tem-
porary shortage of a localised .l]itu{e 

cannot be ruled out. Government is 
closely watching the availability and 
price ituation in regard to this commodity 
and will take appropIiale action when the-
situation 0 demands, 

Amendment to Delhi Rent Control Act 

7488. SHRI MADH.A VRAO SCI DTA; 
wm the Mini ter of WORKS AND 
HOUS 0 be plea d to state': 

(a) whether any charge in the Rent 
Control Act are contemplated to provide 
alf'~1m.petus and incefltive to housing. 
activity ill the capital, to make housjng 
inve till nt V1able ana tb Jinl the income 
fnmf nouseS- by wat or rent with price 
trend, 0 tl'tal"Ciesurute and retired people 
may tffid it safe to invest their life savings 
in house _; 

(b) wltetb.er any provisiol,1s are co. 
temptated· to effecr:tiv'ely prevent ana atK>:-
listr me system of pugree; if so, the deta 
thereof; and I 

(c) -whether any dependabr~ statisticS. 
are available with Govetnment about the 
number ant! percentage of dwelling units 
and tenements in Delhi under occupatiofl 
of 01 tenant at me~g8r amounts of t. 
settled in 194~'s a001960's whicll 
have no bearing on the current pJ;ices, if 
so, wbat are the aetans i1r t!iis regard? . 
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THE MmISTER OF PARLIAMEN-
TARY AFFAIRS -AND WORKS AND 
HOUSING "(SHRI BR'ISHMA N"ARAlN 
SINGH): (a) Certain proposals to amend 
the Delhi Rent Control" Act, 19S8 are 
under Government's consideration. 

(b) Section 5(2)(a) of the D~lhi Rent 
Control Act, 1958 already prohibits any 
person from claiming or receivi,ng the 
payment of any sum as premium or 
··Pugree" . in consideration of the grant, 
renewal or continuance of tenancy or sub-
tenancy of any premise·s. 

(c) No such statistics are maintained. 
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Plan provo ion for irrlg tlon potential in 
1982-83 

7490. SlIRI JITENDRA PRASAD: 
SHRI RAM SWARUP RAM: 

Will the Mini ter of IRRIGA nON be 
pleasecT to tate: 

(a) whether development of irriaation 
potential in the country has been given 
top ' priority in the new 20 point pro-
gramme and adequate 'provision made in 
the annual outlays for 1982-83 approved 
by the Planning Commission for the St"te 
recently; if 0, the details ther~of; 

(b) whether ensured irrigation by in-
troducing lift irrigation schemes in such 
hilly or rainfed areas where conventional 
irrigational facilities are altogether lacking 
i contemplated to be provided under the 
new 20 point programme; and 

(c) if so, the details thereof? 
. . 

THE MINISTER OF STATE IN THE. 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI) : (a) Yes, Sir. 1'he 
annual outlays for 1982-83 for irrigation 
are given in the enclosed Statement. 

, 
. (b) and (c). The New 20 Point Pro-
gramme enYisaies creation of additional 
irrigation potential in the country. The 
State Governments who act ally imple-
ment the irrigation programme have been 
advised to giVe priorif'f to area which 
are backward in rrigation like hilly or 
rainfed areas. 




